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(l) A ocopy of the Annual Report

of the Khadi and Village In-
dustries Commixsion, Bombay
for the year 1985-66 under
sub-section (3) of section 24
of the Khadi and Village In-
dustries Commission Act,
1956, along with the Statis-
tical Statementy,

1242 hrs
MESSAGES FROM RAJYA SABHA

Becretary: Sir,

1 have to report

the following messages received from
the Secretary of Rajya Sabha:—

)

Gi)

o)

In accordance wity the pro-
visions of sub-rule (8) of rule
188 of the Rules of Procedure
and Conduct of Busmess mn
the Raj)ya Sabha, I am direct-
ed to return herewith the
Appropriation (Vote on
Account) Bill, 1967, which
was passed by the Lok Sabha
at its sitting held on the 27th
March, 1967, and transmitted
to the Rajya Sabha for its
recomrmendations and to state
that this House has no recome
mendations to  make to the
Lok Sabha in regard to the
said B’

‘In accordance with the pro-
visions of sub-rule (6) of rule
188 of the Rules of Procedure
and Conduct o! Businesg in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation  Bill, 1967,
which was passed by the Lok
Sabha at its sitting held on
the 27th March, 1967, and
transmitted to the Rajya
Sabha for {ts recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabhy In regard to the said
Bsin’

In accordance with the provi-
siong of sub-rule (8) of rule
188 of the Rules of Procedurs
and Conduct of Business in
the Rajya Sabh+, I am direct-
od to return herewith the
Appropriation  (Railways),

{1v)

(v

~

(vi)

Vote on Account Bill, 1967,
which was passeqd by the Lok
Sabha at its sitting held on
the 28th March, 1967, and
transnutted to the Rayya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the s«id
Bill’

‘In accordance with the provi-
siong of gub-rule (8) af rule
188 of the Rules of Procedure
and Conduct of Business 1n
the Rajya Sabha, 1 am direct-
ed to return herewith the
Appropriation (Railwaysy Bill,
19687, which was passed by the
Lok Sabha at its sitting heid
on the 28th March; 19867, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that thia
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sad
BilL!

In acco-dance with the provie
siong of sub-rule (6} of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Goa, Daman and Diu Appro-
priation (Vote on Account)
Bill, 1967, which was psassed
by the Lok Sabha at its sit-
ting held on the 28th Msrch,
1987, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommen=
dations to make to the Lok
Sabha in regard to the sad
BilL.’

Tn accordance with the pro-
visions of sub-rule (6} of rule
186 of the Rules of Procedure
and Conduct of Business 8
the Rajya Sabha, I am direct-
ed to return herewith tha
Gos, Daman and Diu Appro-
prhuon Bl 1967, which was
by the Lok Sabha st

its sitting held on the 28th
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{Secretary) (c) The Miners) Products
March, 1987, and trangmitted (Additional Duties of Excise

to the Rajya Sabha for its ;n“.} ?.::t;’m) Amendmer)

recommendations anq (o state
that this House has ng recQme
mendations to make ty the Lok
Babha in regard to the said
BilL’

of wy W&wd : sqaedT B gyer 2t
fawdt & @ & ST 9T W @
W gAT aE @R AT AR ug
foaw frargur . .

Mr. Speaker: Order, order. He can
come and convince mo. Af'qr I have
@isallowed something in the chamber,
I cannot allow 1t to be raised here.

Wiy faad: w336 g
L ige ol

Mr, Speaker: I am not Prepared to
accept, whatever the rules may say.
Definitely a thing which has peen dis-
allowed by me cannot be tgken up
here when hon. Members cyn go on
shouting. Even then 1 am cpured
to discuss ¥ with them Separately.
But I cannot waste the timg of the
whole House on that I am pot pre-
parer to do that

1245 hrs. *

BUSINESS OF THE HQUSE

The Minister of Parliamentary Af.
fairy and Communications tnr. Ram
Bubbag Singh): Sir, with youp per-
snission, 1 rise to announce that Gov.
ernment Business during the  weak
commencing 3rq April, 1967, w;ll con-

, 8ist ofi—
(1) Further discussion of the
Motion of ‘Thanks on the
President’s Address.

(2) Consideration and passing of
the following Bills:-_

(a) The Representation of the
People (Amendment) B,
1967,

The Land Acquisition
{Amendment lndeqv:lu::la-
tion) Bill, 1967,

b)

(@) The Essential Commodities
(Amendment) Bill, 1967.

(e) The Finance Bill, 1967,

(2) The Consgtitution (Twenty-
first Amendment) Bill, 1967,
as pegved Oy Rejva Sadia.

I am deleting item No. 8 from the
copy which I have already supphed,
as slready intimated te the Secre-
tariat. We wanted to take up one No
Pay-yet-named Motion but that is
sovered by item (d), the Essential
Commodities Bill. Therefore, that is
not taken up.

oft wew fagrd arwe (@)
0 A Ay o X fawa aay &
w § Aq fawy fafraw gafa ¥ oy
§ wEd @ W% awr R &5% wi
wa g ay?

womygm fag . T ag & s
fafer o7 & wee ok fawq aorar
F o sl W NF w1 w1 wfadqee
& WAT A O D gIw F OER
aur far A

Shri Sorendranath Dwivedy (Ken
drapara). Sir, you wil] remember that
when the s‘atement regarding the
non-proliferation of nuclear weapons
wu, made hete there was a general de-
sire that the matter should be dis-
cussed, I have given a notice of a
No-Day-Yet-named-Motion on this
very subject. May I request that it
may be taken up?

Dr. Ram Subbag Singh: We are
prepared to take up at least one No-
Day-Yet-Named Motion. But it all
depends upon the time I? hon. Mem-
‘bers are prepared to sat extra hours,
we can take up more such motions,

o T AT Mifgar (wwitr) 3
& wiowr s 376 frs ot i frem
W § W & wwdy uie



